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Title: Further discussion on the Sustainable Development Goals. - Contd.

HON. SPEAKER: Now, garr 193 @ sit fiA o & that is about Sustainable Development Goals — Shri Prahlad Patel.
... Interruptions)
oft ygcre Biz uea (caia) @ arwret A&, # JNUD) tlovidlc Sofl dladl § b oit #ft Jor 3 fesrar & e ard srdl & 3ot el et ard a8 & ...(Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 4 o'clock.

15.40 hrs
The Lok Sabha then adjourned till
Sixteen of the Clock.
16.00 hrs

The Lok Sabha re-assembled at Sixteen of the Clock.

(Hon. Speaker in the Chair)

...(Interruptions)
HON. SPEAKER: Yes, he wants to say something.

...(Interruptions)
HON. SPEAKER: Please, Shri Muniyappa wants to say something.

...(Interruptions)

SHRI K.H. MUNIYAPPA (KOLAR): Madam, kindly go through 58 (3). &€} (Interruptions) It states that : "The motion shall be restricted to a specific
matter of recent occurrence involving responsibility of the Government of India.". This matter involves the Government of India. Who are the
aggrieved persons? It is any one of the Members belonging to the Opposition Party. ...( Interruptions) A Ruling Party Member cannot be an aggrieved
person to file this application under Rule 193 when we have already filed the Adjournment Motion. Any other Member can file an Adjournment
Motion for tomorrow to allow us to file it. Of course, once you have rejected the same person is not able to file it, and the other person can move it
tomorrow. You allowed them to move this one, and this is a very important matter. This issue I wanted to clarify to you, Madam. He is a Member of
the Ruling Party and he is not an aggrieved person. This issue can be understood by the Members of the Ruling Party. Thank you, Madam.

HON. SPEAKER: No, one thing is there. When Adjournment Motion is disallowed, any Member can do it, and it is not necessary and there is no
question of aggrieved person or something.

...(Interruptions)

HON. SPEAKER: Any Member can raise any issue under Rule 193.
...(Interruptions)

HON. SPEAKER: You also can give it under Rule 193,

SHRI K.C. VENUGOPAL (ALAPPUZHA): On what grounds? ...(Interruptions)

HON. SPEAKER: If you give the notice under Rule 193, then I am ready. I have told him. I am accepting it under Rule 193.
...(Interruptions)

HON. SPEAKER: But he can give. Under Rule 193, any Member can give the notice.

...(Interruptions)



HON. SPEAKER: You cannot say that he is not an aggrieved person.

...(Interruptions)
SHRI K.H. MUNIYAPPA: As a rule, I just want a clarification from the Speaker. ...(Interruptions)
HON. SPEAKER: He wants a discussion on the IPL. That is the only thing.

...(Interruptions)

SHRI K.H. MUNIYAPPA: Madam, Speaker, I want a clarification. ...( Interruptions) In a case at any time when the Ruling Party is giving a notice on
the same Government involving some corruption or ...(Interruptions)

HON. SPEAKER: It is not about corruption. We are discussing about the IPL issue.
...(Interruptions)
SHRI MALLIKARIJUN KHARGE: Madam, kindly listen to me. ...(Interruptions)
SHRI K.H. MUNIYAPPA (KOLAR): I want to a clarification from the Speaker on this issue. ...(Interruptions)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY

AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Speaker, as he has raised an issue, let us coolly discuss it. IPL is not the Government programme.

...(Interruptions) It is a programme concerning the entire country. ...(Interryptions) What is this? What has happened to these people?
...(Interruyptions) I am not able to understand. Any Member of the House can take up a discussion in the House. ...(Inferruptions) There are umpteen
number of instances. If you want, I will quote the Rules where the Adjournment Motion has been converted into Discussion under Rule 193. I have
instances with me. ...(Interruptions)

Secondly, as regards Rule 193, any Member, means Member of this House. Let it be simple. ...(Interruptions)

Thirdly, we are not discussing something concerning the Government alone. It is an issue concerning the entire country. The country is agitated. We
are discussing IPL and we are discussing other issues also. ...(Interruptions) There is nothing wrong. ...(Inferruptions) Let them join the discussion.
...(Interruptions) Let them start the discussion. ...(Interryptions) The Government has no problem at all. ...(Interruptions)

HON. SPEAKER: Now, Shrimati Meenakashi Lekhi wants to say something.
...(Interruptions)

SHRI M. VENKAIAH NAIDU : The Minister is also here. ...(Interruptions) The Sports Minister is here, and the External Affairs Minister will be joining
us. ...(Interryptions) The Sports Minister, External Affairs Minister, and if necessary, the Finance Minister can also intervene. There is no problem.
We have been saying this from day one. ...(Interruptions)

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Madam, this is a legacy, which the present Government has inherited from the past. ...( Interruptions)
So, deeds of the past have to be discussed to reach at the present situation. &€| (Interruptions)

16.04 hrs
At this stage, Shri Kodikunnil Suresh and some other hon. Members came

and stood on the floor near the Table.

Rule 193 states that : "Any member desirous of raising a discussion on a matter of urgent public importance &€}". ...(Interruptions) So, this is a
matter of public importance, and this is what we had inherited from the past Government and we want to discuss it. ...(Interruptfons)

HON. SPEAKER: Rightly said.
.(Interruptions)

HON. SPEAKER: What she has mentioned is right that any Member can raise it under Rule 193.
...(Interruptions)

HON. SPEAKER: Mow, Sushri Uma Bharti wants to say something.
...(Interruptions)

ST FAMErel, otst T afiz siem zizervr dicft (geft 3o yelt) @ & forwpr 376 W el wse sifw aifdz Yo w2 @ §) #Aalgen 21 wse aifw aitd Yo war @i it form §,
ag foraer 349 8, Rrry Jemeia wfta B 26wt oo aidt B o e 2fle B U2, 3o 76 B e axxdt odf cend o ol . (@rereT)

ai@re, i s aremer A ol B At ST A aRer waedt g fir ot A5 Asroftr srar adten I oft Rty Wkt § v st B e S getasr gar &, s o &
ot Gt Bt garsonr w3, ...(waemor)

aigicen, & 3 3repter wacdt § v so1 2Agl uz 3y PrepmgRIR wriad w3 3z 3 36> geemez &1, it 3odiol Jetofler A2 W1 3wl fsen 8, 521 2ol i foear wadl g
& iy amels @t § fp go1ds 521 gpeer B HuR amu 3fea orfad @3 govarg,... (@)

#ToTolRY Jre=yex & 3F 33 3 € Jpas 3 This is not the way.



&€} ()

Fretoller 3rezier § Fag A B e A =asr A a1 8 This is not the way. [ am watching you since morning. ol =1z sft 2ersn 2 &b o # wai ol eft afie aorofler
Bt iens o der w33 &1, 3u IR 5 a3 3 wEEl 65 90 R dFa! OB g1, a8 dolid AW Il CRKD oldl 3

4] (ceruer)
FATeToll= arezrel &+ w1g w1dl sl aidt &) Please do not behave like that.
€| (czauret)
arroroller reaagl © ugel i i ge omaly @s @i adlar oidl &) This is not the way. This is not the way. You go away from here.
€| (zrawm)
HToTotler 3re=18l & 3121 ARl &, v 331 3w, as ks & wwrel 8Y 281 3
€| (caraeron)

FToTolRr rerer = amuast Ug adtest sfent aidf 3) aflass A mwar a2 By B A waar gan 2, Bres add A amast s ey B A Jas A & From morning
itself, I have seen it. This is not the way, I am telling you again and again and I am giving a warning to all of you. This is not the way.

Q€| (czraurat)
HoTofler 31ea1el @ wwisl Yavonl walft 3fira oidf 3) You should not behave like this. You should first behave yourself.
...(Interruptions)
HON. SPEAKER: You should first behave yourself; then, I will tell others also.
I am sorry to say that this is not the way.
...(Interruptions)
Frotofter areaxer & 3 arrst aget gt & anet 9 ager gxit & Brr a3 A anu esll & R A Aer RSt e &
G€| (czraurat)
HON. SPEAKER: The House stands adjourned to meet again tomorrow, the 12" of August, 2015, at 11.00 A.M.
I really feel sorry that I have to adjourn the House in this way.
16.08 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, August 12, 2015/Shravana 21, 1937 (Saka).



